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¥ Original Applicatinn No. 13572024
Khusbu Singh VEState of Uttar Pradesh & Ors

Ta

Rann Pratap Singh
Son of Gajraj Singh, Resident of Viilage Balanpur,
Jangi Ganj, Tehsil Gyanpur,
District Bhadhoi-221304 1P
Girdhari Prasad Pathak
Resident of Village Mahera, Tehsil Bara,
District Prayagraj-212107 U.P
3. Vijuy Kuinar Singh
Resident of Dubar Kalan Lalgang
District Mirzapur-231211 ULP
4. M/s Prakash
Through his proprictor Prakash Chandra Shukla
Son of Lal Chandra Shukla Resident of Village Permanandpur,
-‘ Tehsil Handiya, District Prayagraj-221503 U.P
' 5. M/s Mahip Construction
Through his proprietor Shri Mahip Singh
Son of late Shesh Pratap Singh Resident of Bisenkapura,
Post Dahariva Urva, Tehsil Meja.
[District Prayagraj-212302 U.P
6. Shrimati Shakuntala
Wio of Shri Punjab Singh resident of Village Biscnpur,
Post Dahariva, Police Station Meja.
District Prayapraj-212305 UP
M/s Singh Construction
Through his proprietor Shri Dheeraj Singh

[

=3

Son of Shri Komlakar Singh resident of Village and Post Ghurpur,

Tehsil Bara Distreit Prayagraj-212111 ULP
8. M/s Gyatri Construction
Through its proprietor Shrimati Gyatri Singh
Resident of Phase-2, Soyepur, Pandeypur
District Varanasi-221001 U.P
9. Arun Kumar Singh

San of Dharmender Pratap Singh Resident of Villape Mandakhas, -

Police Station Tappa Manda, Tehsil Meja,
Distict Prayugraj-212302 UP
iirict Forest Officer, Mirzapur

il (:‘nueeshmuml grumail.com./peef-up@nic.in
jstrict Forest Officer, Prayagraj

lr—‘
-1 umﬁ d\ di-alibadd demsme. gov.in

NOTICE

Wherese the sbove tittled Applivahion was lstied before the Hon'ble Tribunal on
Fud 2025 (ops of order & application are unlmu.j. when the Tribunat ner-aia passed 1t

PO] TN WU (S SR - L T SN R Tt Y

-\-.,,_‘_

BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Respondent No. 9

Respondent .‘io.\y'

Respondent No. 11

Respondent No. 12

Respondent No.13
Respendent No. 14
Respondeat No.15
Respondent No. 16

Respondent Ne.17

l (= n: \Lines Road, Farest Office Road, \dlrmpur Unar Pradesh 231001

Respondent No, 20

1748, Industrial estate, nain, Allahabad, Pravagrag - 211009, Untar Pradesh

Respondent No, 21

.5'.
“
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4. Remaining official respondents have been served through email, N

Y
5. Response dated 11.12.2024 has been filed by respondent no. 5-DFO Bhadohi {Sant

Ravidas Nagar).
6. Responses have not been filed by respondents no. 1 to 4 und 6 to 8 with respect to the
Guestions/aspects referred to in order dated 24.10.2024 passed by this Tribunal.

¥ 7. In view of facts and circumstances of the case we consider presence of DFO,
Mirzapur and DFO, Prayagraj to be necessary for just and proper adjudication of the
qiiestions involved in the case and they are impleaded as respandents no. 18 and I9.
8. The Registry is directed to amend memo of parlies to the application and issue
notices 1o respondents no. 18 and 19.
9. Responses by respondents noJ to 4 and 6 10 8, 18 und 19 may be filed at least 3 days
before the next date of hearing fixed,
12, List on 18.02.2025 for further consideration.

_FRkaA

2 Now, take further notice that the above matter will be listed for further consideration

before the Hon'ble Tribunal on 18" February, 2025, at Faridkot House, Copernicus Marg,
New Delbi-110001 through physical hearing {with hybrid option), when you may appear before
the Hon'ble Tribunal either in person or by a pleader duly instructed, and file reply/response, as
per directions of the Hon'ble Tribunal vide Order dated 10.01.2025.

-

3. Take further notice that in default of your appearance on the date above mentioned, the
said Application will be heard and determined in your absence.
A-———=—4Given under my hand and the seal of this Hon’ble Tribunal, on this 227 January, 2023,

o e ; 2o . s :
- N Nown(For Orders, Cause Lists & other information, please visit owr, website
//’ ';.?2‘"11"111&'“ orétuntrib

fr ¥ r -4 ¥
T LN ey
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£\ Consultaot (Judicial), NGT
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941 INTHECOURTOF _BEFORE THE NATIONAL GREEN TRIBUNAL

Suit/AppealNo. () 13RS /3024 § 267 /2ca y 'Jumsmcnon OF 202
Inre:-

](H U % ‘3 u. SING 5 Plaintiff(s) or Petitioner(s)

Appellant(s) Complainant(s)

STATE OF WTTAR PRADE Yefendant(s) /Respondent(s) / Accused
S.
KNOW ALL to whom the;i‘precégu?i shall comethati/We_ (IR DHAR] PRASAD PRATHAIC

Slo SHRI JANARDAN Pd.PATHAK R/6 Vil. MAHERA TEHSII-BARA
The above named__ S HRY C HANDIRA \CUMAR SRIVASTAVAdO hereby appoint

_1’__.. - f l !

?? THE SUWPREME CcoURrT of \NDIA

m;?— - ‘ b No- SGo \323 Ly S"7
AR

(herein after called the advocate/s) to be my/our Advocate in the above-noted case authorize him:-
- To act, appear and plead in the above-noted case in this court or in any other court in which the same may be tried

or heard and also in the appellate court including High court subject to payment of fees separately for each court by me/us.

To sign file, verify and present pleadings, appeals cross-objections or petitions for [ ~ = ===~ ]
executions review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution of the said case in all its
stages subject to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents or opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, case and grant receipts hereof and to
do all other acts and things which may be necessary to be done for the progress and in the
course of the prosecution on the said case.

1933773

b = - . —_—

To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and authority hereby
conferred upon the Advocate whenever he may think fit to do so and to sign the power of attorney on our behalf.

And I/ We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose.

And I/We undertake that I/ We or my/our duly authorised agent would appear in court and all hearings
andwillinformthe Advocate forappearance whenthe caseis called.

And |/We undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which he shall receive
and retain for himself.

) And1/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by me/usto be
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the
same is paid up. The fee settle is only for the above case and above Court. I/'We hereby agree that once the fee is
paid,l/We will not be entitled for the refund of the same in any case whatsoever and if the case prolongs for
more than 3years the'original fee shall be paid again by me/us

INWITHNESS WHERE OF I/We do hereunto setmy/ourhand to these presents the contents of which have

beenundertstoodbyme/usonthis.................. o1 e e RN e % > SR 202§
Accepted subject to thg terms of the fees

e Qf
ra Kumar Srivastava e E‘R@ :
o Chaggroliment No.- UP00609/92 Ciien . W / Client
Advodafewyers Chamber, (Setalvad B[meﬁntify the Slgnature/Thumb Impression of the Below Mentioned Person,

rem Court of India (New De : .
Erllgasill:’gosmic.jurisindia@gma-i.com Wiho 158 0086 S8t 15 5 e e ssice. Tie Cllask

Mob.No.-(91)9013234757/5 891265033

be ﬁtﬁh‘{jﬂl’-&n@v
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U OBM?_/- T o altr 2022 @ wfrw fres (10
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